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General Administration Department

Notification
The 4th October 2025
No-7/Astha-04-36/2025-18784/GAD—In exercise of the powers conferred by the
proviso to article 309 of the Constitution of India the Governor of Bihar, in consultation
with the High Court of Judicature at Patna is pleased to make the following Rules to
amend the Bihar Civil Service (Judicial Branch) (Training and Departmental
Examination) Rules, 2019:-

The Bihar Civil Service (Judicial Branch) (Training and Departmental
Examination), (Amendment) Rules, 2025

1.  Shorttitle, extent and commencement.-

(1) These Rules may be called the Bihar Civil Service (Judicial Branch)
(Training and Departmental Examination) (Amendment) Rules, 2025.

(2) It shall extend to the whole of the State of Bihar.

(3) It shall come into with immediate effect.

2.  Substitution of Rule 20 of the Bihar Civil Service (Judicial Branch) (Training
and Departmental Examination) Rules, 2019 (as amended from time to time).-
Rule 20 of the said rules shall be substituted as follows:-

“20  During this period, the probationer should read the Criminal Court Rules
(erstwhile High Court's General Rules and Circular Orders, criminal) and
the important portions of the Indian Penal Code and the Code of Criminal
Procedure and take special notes of the procedure in respect of directing
or sanctioning prosecution for offences under Chapters XII and XVIII of
the Indian Penal Code. Training in criminal court work should be, as far
as possible, on the same lines as those prescribed under Rules 13 to 18 of
those Rules for the training of a probationer in the court of a Munsif or
Subordinate Judge, including inspection of registers and under the orders
of the High Court, the probationer may be vested with the powers of
Judicial Magistrate of 2" Class after completion of at least 1 year of
training. It will be the duty of the Sessions Judge to arrange for the
training of the probationer in magisterial work so that he may acquire a
sound insight into the law and procedure in criminal trials:

Provided that if the High Court under Rule 25, varies the length
of the period of training and the probationer has to undergo training of
magisterial work for more than three months, he may, if the High Court
consider it expedient or necessary, be vested with the powers of a Judicial
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Magistrate of the 1% Class after completion of six (06) months of
exercising powers of Judicial Magistrate of 2" Class.”
By the Order of Governor of Bihar,
Ghufran Ahmad,
Additional Secretary to the Government.
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